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REPORT FILED BY THE ENVIRONMENTAL ENGINEER, KERALA 

STATE POLLUTION CONTROL BOARD, DISTRICT OFFICE, KOLLAM, 

THE 3RDRESPONDENTIN APPLICATION NO. 439/2013(SZ) 
 

 

I, Simi P., aged 40 years, D/o. T.V. Baby residing at Anizham, 

Maithanam, Varkala P.O., Thiruvananthapuram- 695141, Environmental 

Engineer, Kerala State Pollution Control Board, District Office, Kollam, do 

solemnly affirm and state as follows: 

           The Hon’ble NGT as per Order dated 14.09.2021 had directed the 

Board to file periodical report regarding the progress of the bio-mining and also 

implementation of the Solid Waste Management Rule, 2016 within Kollam 

Corporation.  It is most humbly submitted that the Kollam Corporation had 

awarded the work of biomining to M/s. Zigma Global Environ Solution Pvt. 

Ltd. The biomining site was inspected by this respondent on 01.12.2021. The 

vegetation over the legacy waste was found cleared. The machinery for 

biomining is installed inside the existing shed of the old solid waste 

management plant adjacent to the legacy waste area. The installation of 

machinery was nearing completion. The plot boundary was being enclosed 

using corrugated sheets.  The site engineer of the biomining contactor informed 

that the anticipated date of commencement of biomining is 15.12.2021 and the 

legacy waste up to the road level is expected to be cleared in 3.5 months. The 

matter was discussed in the 11th meeting of the District Level Monitoring 

Committee (DLMC) convened on 03.12.2021 by the Additional District 

Magistrate.  The  Secretary,  Kollam  Corporation  informed that the approval  
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of the Chief Technical Examiner (CTE) regarding the initial levels is being 

awaited. Also necessary approval of KSEB has been sought for a transformer.  

As per the annual report submitted by the Kollam Corporation for the year 

2020 the total waste generation is 123.39 tonnes per day. The total quantity of 

waste processed is 90.34 tonnes per day. The gap in waste management is 

33.05 tonnes per day. The Corporation is submitting quarterly progress report 

on the implementation of Solid Waste Management Rules, 2016. The Board 

through routine surveillance is verifying the action taken by the Corporation for 

implementation of the SWM Rules. According to the latest progress report 

submitted by the Kollam Corporation Secretary, the service of 213 Haritha 

Karma Sena (HKS) members is available in the Corporation area. The HKS 

covers 53 divisions of the Corporation. The HKS is collecting only dry waste 

from households and establishments. As per the report of the Secretary, Kollam 

Corporation the HKS was able to visit 83% of the households and 70% of 

commercial establishments. The Secretary had reported that there are 192 mini 

MCFs in the Corporation. There are 2 nos of RRFs in the Corporation. 

Currently the Corporation had provided 27 aerobic composting units and 13 

biogas plants at community level and 32129 units at house hold level for 

treatment of biodegradable waste. Informal waste collectors are handling 25 

TPD of waste generated from hotels and chicken stalls.  Currently around 

42554 households are benefitted from the existing community and household 

level biodegradable waste management facilities. In the periodic inspection of 

the waste management facilities of the Corporation it was noticed that out of 

the 2 RRFs, the one at Anchalummodu alone is operational and there is space 

constraint at the same resulting in storage of the dry waste even outside the 

RRF building. The newly constructed RRF at Kureepuzha has not yet started 

operation. Hence, a majority of the mini MCFs are kept idle.  It was also 

noticed that the community level composting units needs maintenance. To 

improve the waste management, an action plan was prepared by the 

Corporation and the same was approved by the Council as per resolution no.1 

on 08.10.2021. The copy of the action plan submitted by the Corporation is 

produced herewith and marked as Annexure R3(a). On implementation of the 

action plan the remaining 45778 households also will be benefitted.  

The SPV constituted for setting up of the Waste to Energy Plant of Kollam 

Corporation, M/s. Venad Waste Management Private Limited had applied for  
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Consent to Establish on 09.09.2021. The proposed waste to energy plant is bio-

methanation based and is having a capacity of 200 TPD. On scrutiny of the 

application it was noticed that Clearances/ NOC with respect to CRZ and 

wetland was not enclosed. As the proposed project site was near to Ashtamudi 

lake, the application was returned to attach the above documents. The 

application is not yet resubmitted.   

        The Corporation is currently holding Authorization under the Solid 

Waste Management Rules, 2016 valid up to 06.08.2026. The Board vide the 

same had authorized the Secretary, Kollam Corporation for setting up and 

operation of solid waste management facilities for biodegradable/ non 

biodegradable waste treatment and processing including MCFs, RRF, 

composting units, biogas plants and biomining of legacy waste. The copy of the 

Authorization no. KSPCB/RO/KLM/AUTH/R1/01/2021 dated 07.12.2021 is 

produced herewith and marked as Annexure R3(b).  

   The Board is conducting periodic inspections of the various waste 

management facilities of the Corporation and the biomining site. Once the 

biomining is commenced, the Board will carry out frequent site visits and 

ensure that there are no pollution issues to the nearby residents. 

 All that stated above are true to the best of my knowledge information 

and belief. 

  Dated this the 14th day of December 2021 

                                                                ENVIRONMENTAL ENGINEER 

        

                                                                                   Respondent 

 

Solemnly affirmed and signed by the deponent who is known to me on 

this the 14th day of December 2021. 
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Dated this the 14th day of December 2021 
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